Ve CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

ORIGINAL APPLICATION NO: 484/2003,

this, the 21st day of Dctober 2003,

HON. SMT. MEERA CHHIBBER MEMBER(J)

HON. MR. S.P, ARYA MEMBER(A)

Sunil Kumar Singh aged about 31 years son of Late Hriday

Narain Singh Resident of Vill. and Post Lalpur, District

Faizabad.

....Appliéant.

LG4

BY ADVOCATE SHRI S.K. SINGH.

VERSUS : '

1. Asstt. Director (Extension), I.Ce.A.R., Anusandhan Bhawan,

Pus, New Delhi-11C 012.

EN
- -

2. Director, National Institute of Agriculture, Krishi
Vigyan Kendra, Lucknow Kanpur Road, Darogakhera, Post Auréwan,

District, Lucknow.

....Respondénts.

BY AIDVOCATE SHRI G.S. SIKARWAR.

ORDER (ORAL)

BY SMT. MEERA CHHIBBER MEMBER(J)

By this O.2., the applicant has sought th~direction



ey

to the'respondents to pay the arrearé of revised pay scale of
Rs. 8000-13500vw.e.f. 19,3.1997 to 24.441999 alohgwith one increment

of Rs. 275/~ and ité arrears on the dues payable to him per '
annum alongwith 18% interest and or to pass such other ordcroiddLAJ
deemelt in the circumstances of the case.

s Jpsd by it asa

2. The brief factQ of the casekffe that he weplieemt was
initially appointed as Training Assoclate vide order dated

10.3,1997 by the Director of National Institute of Agriculture,
Krishi Vigyan Kendra, Da30ga Khera.2He worked there up to 24.4.1999,
but he was terminated vide order dated 19th April 1999 w.e.f.
14.4.1999 on the ground that the Krishi Vigyan Kendra, Daroga Khera,
Lucknow has been surrendered to I.C.A.R. therefore, he was directed
to colleét his dues . Grievance of the applicant is that he was
1:10t given the arrears as jger the revised péy scalé. Therefore,
being aggrieved, he gave repregsentation to the authorities, but

the same has hot been décided till date, nor the arreass 'on-
account of revised pay scalgﬁgiven ﬁo the gpplicant. It is submitted
by the applicant that applicant was initially_appointed in the
pay scale of Rs. 2200-2000/- which Was'reﬁised to 8000~13500/~ weec.f.
1.1.1996, but his pay ‘was'not fixéd in the revised pay scale. He
sent a legal notice dn,22.2.2001, requesting therékfor payment of
salary in the revised pay scale (Annexure No. 3) sedVide letter dated
(Annexure-4}, applicant was informed that his cése for paymen£ of
arrears as per the revised pay scale to KBES kpx@xk ¢ se is béing
examined in the council with consultation of finance .and law section.
Thereafter, ingpite of legal notices to the applicant, till date
he has not been given any reply b@ the respondents. Being aggrieved,
he filed Writ Petition No. 11081/02 ﬁSS) in the Hon'ble High Court
(Lucknow Bench), but the same was dismissed as withdrawn on 9.7.2003
as this matter pﬂerﬁéiné to the Tribunal. He has thus filed the

present Original Application.
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3. Counsel for the respondents seeking time to take instructions
. A .

from the respondents. But after hearing the applicant's

Hore 0 B

cognsel, we are of the opinion thaﬁkﬁéwnééeégit§tﬁéaé§l?-for
Counter Affidavit at this stage as respondents have still not givﬁng
any final reply to the applicant inspite of the fact that he kas
given numbef of legal notices and respondenté have wBas informed
the applicant vide letter dated'26;4.2001 that his case is being
examined in the council. Therefore, we are of the opinion, that
dmdd g |
this case e be disposged Oof at the admission state itself by
giving a direction to the Respondent No. 1 to consider the claim
of applicant as stated in Ehis O.A. and to pass a reasoned
and detailed order under iﬁtimation to the agpplicant within a
period of three months from the date of'receipt of copy of this

order.

4.With theabove direc:tions, thes O.A- is disposed of at the
admission stage. No costs.
Q&Bﬂh | | L

MEMBER(A) - MEMBER(J ¥

LUCKNOW: DATED: 21102003,

V.V



